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PART v

Acis of the Gujarai Legislature and Ordinances pmmulgatod and
Regulations made by tha Governor

The following Act of the Gu]arat Lnglslature, havmg been assented to by
the Governor on the 20th Februa.ry, 1986 is hereby pubhshed for general -

informasion,

' J. N. BHATT,
Secretary to the Government of Gujarat;
' Logal D\.partment

, GUJARAT ACT NO. 138  OF 1989.

(Fust published, after having received the assent of the Goveinor m_“

the “G’ujarat Governshent  Qazetie” -.on the 8th. August 1989).
’ AN ACT

1o prowdc for payment of pension to- persons who have served as membors _ |

.of the Gujarat Legislative Assemblv o

It. is herebf' macted in the Thlrty-ﬁfth Year of the Republlc of Indm
follows — i .

1. {1 ) Thls Aot may be called the. Gu]amt Loglslatlve Assembly 'Mom
bers’. Pension Act 1984,

" by notlﬁoatlon in the Offwwl Gazette, appoint.
- 22-1

. _.Shorl‘-ﬁﬂo'- :
(2) Tt shall coms into force on snch dat( at the State Goverument may, -

mut

gl



 =m3 . GUL GOVL. GAZEITE, EX, _87_851989 B mm'rv
Do, 3. T this Aok unlew the oontext therwie roquires— -
() “Assembly” means the -Gu]‘af;{;'xégisiatiife Assembly;

2) "Membef"_means 2 member: e;leote_d'to ASSB.[E.lbl.}r-; . B

. '(3)' “term of office”, in relation to s member means the peridd begiﬁn,inf;
\ - with the date of publication of the notification of his election as & member
and end_u_l_g with the da.te on which his seat; becomes vacant. . _

Pemsion pay 3. (1) With effect from the dete of commencement of this Act, there shall

m“‘_mm' be paid a pension of three hundred rupees per month to every person who-

N _ _has served as a member for a term of office of five years whether before or
' after such commencement and whether continuously or nof :

" Provided that, where any person has served as aforesaid for a period
exceeding five years, there shall be paid to him an additional pension
of sixty rupees per menth for every year of such service in excess of
five years so, however that in no case the pension payable to such person
shall exceed six hundred rupees per month o

Provided further that where the Assembly is dissolved before the expiry -
> of its duration of five years, a member of such Assembly shall, for the _

purposgs of this sub-section, be deemed to have served as such member for ;

a term of office of five years. . : ' :

(2) In computing {the number of ~years for the purposes .of sub-
section (1), the period during which a person has served as a Spesker of -

* Assemblyor as Ministér, Minister of State, Deputy Minister or Parliamentary
Secretary or ip. more than one ofthose capacities. by virtue of his member- .

ship of the' Assembly, shall also be taken into account. L o &

. - B . . . - . ) A - . v . .- . . . N . -0
 Poasion to be 4. (I) Where any person entitled to pension. under section 3,

mmm— " (a) -is elected to the office of the President or Vice-President of India = .o N

3 "’"“I droum- o jg annointed to the offics of the Governor of any State or the. Administra-
e tor of any Union Territory;l or L R

BT (8). - becomes 2 ‘mesitber of the Counecil of State “or the House Ofthﬁ L
" People or any. Legislative Assembly of a 8tate or Uniop Territory or any - . = - -

'~ (o) isemployedon a sslary under the Central Goverfineént or any State .

. Government, or any corporation owned or controlled by the Centtal Govern-

" merit orany State Government, or any local suthority or otherwise receives .
any remuneration from such Goverpment, corporation or local suthority;

- nch, person shall. not, be.entitléd to any Pension under section 3 for. the - -
© . period during which he continues to hold such officé, or continues as such -
member, oz is so employed; ot continues fo Teccive such remuneration ;- -




- ‘rebrospective to any dato not earlierthen 17th March, 1962 the dats on which
- -the first Gujarat Legislstive Assembly was constituted, as & resul of .genoral- -

BARTIV]  QUJ.GOVI. GAZEITE, EX, 881089 228,

Provided that, .where the salary "payable to such person for holding such -
office or being such member or being so employed, or where the remuneration
referred to in clause (o) paid to such person, is less than the pension payable
. to him under section 3, such ‘person shall be entitled to receive only” the ;

" balance as pension under that section. . : : :

- (%) Where any person entitled to pension under secion 3 aléo Toceives
-any pension other than pension a5 a freedom fighter from the CentraleGovern- -
ment, or sny Bfate Government, or any loeal authority under sny law or
.-obherwise, then,— . - ) o

(i), where the amount of pension which he recoives under such law or
otkerwise, is equal to or in excess of that to which he is entitid under
~ Boction 37 such person shall not be entitled to any pension under that
- section; and : ' : ) :

- (i} where the amount of pension which he receives under such law or
- otherwise is less than that to which he is entitled under section 3, suoh

porson shall be entitled to pension under that section only of an smount

which falls short of the smount of pension to which he is obharwise entitl d _
- under that section, " .

8. (I) The State Government may make rules or ordors for. carrying oub  Power to -
- the purposes of this Act, * ' ‘ make rales

_ . Ty and orders.
(2) In particulsr and Whout prejudice to the generslity of the fore-
going powei such rules or oxders mey provido forany ofthe following matters,
namely -— _ _ - T o ..
{a) the form in whith and the authority to which an application  for
_Ppension sha]l__ bg'm'ade; ' T I
' ‘(b) the cértiﬁcai_:eé to be_ﬁ_lrnjshéd_ along with an appliéatiqn for pangion; = -
{c} the declarations to be made &b the time of drawing pension; - e
{d) - any other matter which is to be, or may be, preseribed. - a
(8} Any rule or order made under this section nay be mads so as to be

elections.

_{4) - All rules or ordexs wiade under thid section shall be Jaid for not less than S

thirky days before the State Legislature-as soon as possible after thoy.are- .- -

. made and shall be subject to resoission by the Legislsture or to. such modifi- - -

- -eabion as the Legislature may make during the session in which. they are so
1nid or the session immediately following, - L o

<= {8) Any rescission or modification so made by the " Stste. Logislature -shall
- e published in the -Official Gazalte, a1d shall thereupon %ake effect, o

‘8. If there is-any doubt or dispute as to .whether & person is entitled to

- ‘pension or as $o the smount of pension orasfo the period forwhich he shall. aquestions . .
- ' be entitled to pension under this -Ach, the matter shall bé vefsrrid o the Ioting

" State Government and its depision shall be final © =~ IR A .

e
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PART- IV _
Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor. '

The following Act of the Gujarat Legislature, having been assented

to by the Governor on the 1% September, 2001 is hereby published for-
general information.

V.M. KOTHARE,

Secretary to the Government of Gujarat,

Legislative and Parliamentary Affairs Department.
GUJARAT ACTNO. 24 OF 2001.

(First published, after having received the assent of the Govemor in

the "Gujarat Govemment Gazette” on the 1° September, 2001).

AN ACT

o repeal the Gujarat Legislative Assembly Members® Pension Act, 1984.

It is hereby enacted in the Fifty-second Year of the Republic of -
India as follows:- : :

1. (D This Act may be called the Gujarat Legislative Assembly Sho title
3 - ana
Members’ Pension (Repeal) Act, 2001. COmmence.

' ment.

(2) It shall be deemed to have come into force on the 8 August,

: 1989,
IV-Ex. 31-1 _ 31-1
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Repesland 3. (1)  The Gujarat Legislative Assembly Members’ Pension Act, f;;i; 18 of
g 1984 shall stand repealed. ‘

(2)  The repeal of the said Act shall not affect any payment
already made by the State Governmient under the said Act in
pursuance of any direction, judgement or order of the court.

GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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